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0 	 CENTRAL ADMINISTRATIVE TRIBUNAL 	_J4RYII 
KOLKATA BENCH, KOLKATA 

No. O.A. 860 of 2018 	 Date of order: 9/08/2018 

Present 	: 	Hon'ble Ms. Bidisha Banerjee, Judicial Member 
Hon'ble Dr. Nandita Chatterjee, Administrative Member 

Shri Bimalendu BaSak, 
Son of Late Golak Behari Basak, 
Aged about 72 years since retired on 30.9.2006 
As Assistant Technical Adviser, 
Community Food & Nutrition Extension Unit, 

Guwahati and 
Residing at A-15, Sarada Park Road, 
P.O. Jote Shibrampur, 

P.S. Maheshtala, 
Kolkata70O 4iC,j. 

., 1.-• 
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Applicant 

etary, 
irces 
& Chief 

Development, 
New Delhi —110 001. 

Under Secretary to 
Govt. of India (NA), 
Ministry of Women & Child 
Development, Jeevandeep BuiIding,/ 
Parliament Street, 	 / 
New Delhi-110001. 

Dy. Technical Adviser (ER), 
Ministry of Human Resource Development, 
Department of Woman & Child 
Development, Food & Nutrition Board, 
8, Esplanade East, 
Kolkata - 700 069. 

Pay & Accounts Officer, 
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Department of Women & Child 
Development, 8, Esplanade East, 
Kolkata — 700 069. 	 I 

..Respondents 

Mr. J.R. Das, Counsel For the Applicant 

For the Respondents : 	Mr. S. Paul, Counsel 

OR D E R(Oral) 

Per Dr. Nandita Chatteriee, Administrative Member: 

The instant O.A. has been filed under Section 19 of the Administrative 
,pStr21 . 

Tribunal Act, 1985 praying for;th'ê'follOWiflg relief:L 

rr\ 
"(I) 	An order directing tlires'pnde'rtSto capbè!, rescind, withdraw or 

set aside the pu/p&tëd 	 aloOg 'yith Office Orders No. 

329 déted 7. 3!2t106 wi 	 M. dated 23.9.2013, 

Office Order !No 08 ie&252D4.6ACP Staement, due drawn 
'#-- _P •fj 	 • 

statement as also 'directingi\the.rëSPofldeThtS to refund the 
'' 	 , 	\ jr . 	 ' 

mrwnf immdif!V.' with statutory interest thereon 

since the date df said deductidnothaCt&al'GIa(e or paymenL, 

An order S,rec6'9g terei~&ndeni(iOJ(I'Plerfleflt the judgment and 
order dated 14.92OG,7fonYje AT Md/as/Bench being squarely 
applicable and uphei, by,Ion belighpr forum,,' 
(iii) An order directing. the.r onpent~'je'extend the benefits of the 
judgment passed by thediffew!2L!iOflbie Courts on immediate basis; 
hence revise the Pension Pay order through revival of the 2 ACP and pay 
all consequential benefits with statutoi'y interest thereon." 

Ld. Counsel for both sides are present; perused documents and pleadings 

on record. 

Ld. Counsel for the applicant submits that the applicant had submitted an 

on-line representation on 7.1.2018 praying for restoration of original ACP 

Scheme and refund of withheld Gratuity and other consequential benefits 

(Annexure A-8 to the O.A.) and that there are several pronouncements that the 

applicant has been cited in his support (Annexure A-7 colly. to the O.A.). 

In particular, the Ld. Counsel for the applicant refers to the following 

judicial pronouncements:- 

4. 
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Central Administrative Tribunal, Principal Bench.- 

(I) 	O.A. No. 478 of 2006 Smt.S.LJaifl v. Union' of India & ors. 

O.A. No. 479 of 2006 Smt. Anju Dhali v. Union of India & ors. 

O.A. No. 480 of 2006 Shri Kun war Sen v. Union of India & ors. 

civ) O.A. No. 477 of 2006 Shri Ashok Kümar Braroo v. Union of India 

& ors. 

Central Administrative Tribunal, Madras Bench.- 

O.A. No. 197 of 2006 G. Uma Maheswar Rao v. UOl & ors. 

O.A. No. 198 of 2006' T.R. Rajendran v. UQI & ors. 

O.A. No. 199 of 2006 V. Eswarayya .v. U0I & ors. 

O.A. No. 200 of 2006 Suman Shukia v. U0l & ors. 

Central Administrative Tribunal, qIkt 	, 
I 

-- '.'-  
O.A. No. 712 of 2013 SasnKa senar rore 

),Rao 

I-Ion'ble High. Court of1A4as:-
,-...

(x) WPCT No. 10255of 2008 	GUniaMaheSWara 
ILI 

(xi) WPCT No. 993Of6' 2008 	'T!R. Rjendrafl 
Lè - 

'xiV WPCT No. 9937 of 2008 	Suman Shdkà.' / 

Hon'ble Apex Court:  

(xiii) Civil Appeal Nos. 

2488, 2491 and 2492-93/2009 UOl & ors. V. Kunwar Sen & anr. Etc. 

Ld. Counsel for the applicant further submits that the applicant's purpose 

will be served if a direction is issued to the competent respondent authority, 

namely, respondent No. 2 to arrange for disposal of his on#line representation in 

a time bound manner. 

4 	Ld. Counsel for the respondents does not object.to  the same. 

5. 	Accordingly, 'without entering into the merits of the case, we hereby direct 

the respondent No. 2, namely., the Under Secretary to the Government of India 

(NA), Ministry of Women & Child Development to obtain a reasoned and 
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speaking order issued in accordance with law from the competent authoritY within 

a period of six weeks from the date of receipt of this order and to commUfliCte 

the decision forthwith to the applicant. 

The judicial pronouncements as cited by the applicant in this Original 

Application should be referred to while deciding on the prayer of the applicant. 

6. 	
As prayed for by Ld. Counsel, a copy of this order along with paper book 

be transmitted to the respondent No. 2 by speed post for which Mr. Das, Ld. 

Counsel for the applicant undertakes to deposit necessarY costs in the RegistrY 

by the next week 

The O.A. is disposed of accordingly. There will be no order as to costs. 

/ 

(Nandita Chatteriee) 
AdmimStrative Mernbë

SP 
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/ 
t I i,ha anerjee) 

dicial Member 

7. 


